
RAJAST [-tAN [-l l"l URT, JODH R

l{oTH. tcA TION

.' . t'.ltr. Esrt/HC/ZOLg/244 Date: 1,B.OZ.tg

rn pursuance of Rures 4, 5,7 & 22 of Rajasthan High Court staff
5crvice {iules, zooz, Hon'bre the chief Justice has been preased to mar<e
[hre following further amendments

L st.rll-{C/ 2A0I/ 178 dt. 05. 12. ZOaZ:-

in the office order No_

In Clause (j.) JUhilOFt .jUDlCtAL ASSISTANT/ ENeUtRy CLERK/ RECORD
vvtEDER of part r A.-MrNrsrERrAL srAFF following amendmenr shall
iie r,ratie:-

(i) ln 1:oint no" (ii) of Note below the clause, existing expression
"soyo" shall be substituted by expression ,,4syo,, 

and existing
expressio n "45u/o" shall be substituted by expression ,,40yo,,.

(li) ntter tlre existing Note (ii) tollowing new Note (iii) shall be added-

(iil) l\o candidate who failed to secure 50% in the aggregate withat least 4oo1'o marks in case of schedured caste/ schedurerJ
Tribes & speciaily Abred persons and 4s% marks in case of ail
othel^ categories, in each test, at the competitive exarnination
shall be serected. rf two or more of such candidates obtain
equal marks in the aggregate, their names shail be ,rrun*"0
on the basis of general suitability.

_t

I

lrr r-'xisting sub crause (2) (ii) of crause (30) GENERATOR opERAI-oRS/
LIFI- OPERATOR/ EI-ECTRICIAN/ CARPENTER/ BOOK BINDER/ MOI.OR
lvrEil-{ANrc of PART - vr, after the words .,concerned 

disciprine,,
e'xpression "but in case of Generator operators/ Lift operator having
t'-tr-.1. in electricar trade from any, government recognizerJ rr.r.
alorlgwith 2 years experience in the'op.r.tio,r and maintenance of
Generato r f Lift" shall be added.

In existing sub crause (31) of PART - vr, TECHr\rcAL srAFF shall be
substituted by the following,:-

(:ix) DRlvER.- lrecruitment to the post of Driver shail be nrade by
Direct recruitrnent after hording a job test and personar intervrew
frorr-r anlongst trre erigibre candidates on the recornmendation of a
Cornrriittee nornirrated by the Appointing Authority,

-t
-)

a) who havr*, passed the Senior Second
Education, l{ajast}ran or any other

d\q---

ary frorn Board of Secondary
Board Recognizecj by th<:

I



Government fon the purpose; pos$esses a Light fiVrotor \/chirrr ,.ir,r
Transport Vehicle driving license ;ind also 3 years expericr.ri:r: r i

driving after obtaining varid driving ricense for driving r_iglrt N/:,^
Vehicle and Transport Vehicle as a drir",; und, (cleletecl)

'

il(i) Deleted

(i) sight 6/6 with or without glasses,
:

(ii) knowledge of road side repairs 6t motor vehicres.

4' ln the tVlinimum Qualification prescriu*o after existing [xplanal.icn iii)
of Clause- 33 oRDERLtES/ pEoNi/ cAHDENER/ CyC[.[: s,\\,Ari\{i,,
WATERMAN/ swrEpER & cHowKrDAR of pART-\/il, atrer 1fup ,,,ri,.:i.1.;

"recognized by the Government,, ex ression "and woi"l<ing l<nornrlr.rlrl

and knowlec|ge of RFi;xri:::.,,,
of Hindi written, in Devnagri scri
culture." shall be inserted

By order of F{o lcf.,,.n'blephe Cl'r Ia;'P .r, n.''

/)J\ u,,"**_-_
rfulfudn 5q-r,qprr,1)

N o. G en./XV/(d )/10 / Z}rs I 3tB4

Copy forwarded to the :

(1) Principal Secretary to Govern

(sATtsH

REGISTRAR GEIUHM,{\fl

Date : LB 07".n9

ent, Lalru Departrnenl-Cr.rrn-l t11 ,l

;i

m

(2)

(3)

(4)

Remembrance, Rajasthan, Jaipt,rr with the request to r(irrr-ji,,

obtain the permission from the Bhasha vibhag for pr. [rr;s:,r]n,. ..,

this Notification in English as'a special case as the ccrrilccr-r.rr,-i
Rules Viz' the Rajasthan High court staff service R*[ss, z-{. ^r
in English language and conv"i ,h" same to the sup,:ri^ten611.1,r.
Government central Press, Jaipur unrler intimation to this ...i. .

The superintendent, Government central press [1ajasIl-,rrr : . .

for publication in the next issue oF the Rajastlra.)'-.rir.,--
Exemption for publication of the Notification in t-rlncli i:, rr :: ;,

obtained from the Bhasha vibhag through the l_arar l,ecr?i;,--,,,,
copy of such Gazette may kinclly be sent to 1l--ri,s r..i,,i, ,.

immediately.

Registrar(Vigilance), Rajasthan High court Jocrhpur/.rrin,, - .

Jaipur.

Registrar(Admn.), Rajasthan High Court, Jr:crhpur/.[aiprrr- [).i,;-: :-,,

Ja ipur.
(s) Dir r- Rai ha tt*S-t at-e--l-u-d i c ia l" A-c a.d.eh-v.-,t o d h n r. r r.

i

l
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( tl,l

{v'}

\o/

\rl
(10

( 1J)

(:!.4.)

(11)

( 12)

Registrar-curn-principar secretary to Hon,bre the Chief Justice,i{ajasthan High Court.
all llegistrars, Rajasthan High Court, Jodhpur/Jaipur Bench Jaipur.
Registrar(Rules), Rajasthan High Court, Jodhpur
Chief Accounts Officer, Rajasthan Fligh Court, Jodhpur.Ali Deputy Registrars, Rajasthan High court, Jodhpur/ Jaipurfrench Jaipur.

nll Assistarit Registrar/ court otficer/ sr.Librariarr, Rajastlran HighCount, Jcdhpurflaipur Bench Jaipur.
Senior Llbrarian, Rajasthan High Court Jodhpur,/Bench Jaipur,with the direction to update the Rajasthan High court staffService Rures, zaoz and uproad the same on the officiar website
of the Rajasthan High Court.
P'S' to Ail the Hon'bre Mr. Justice, Rajasthan High court, Jodhpur/
J;ipur Bench, Jaipur.

nll Assistant Account officer/ Ail Administrative officer Judiciar,
Rajasthan Hig-h Court, Jodhpu r/Jaipur Bench, Jaipur.

for information and necesseiry action.

GEI\IERAL



R HAI{ IG cou J D

i{0Tt FICA Ttoht
r.,ro. Ogls.R.O./2019

Dated: 1,B.OT.ZA1.g

tn exercise of the powers conferred by Article 2[gt2j of the
c.'stirtrtion of rndia, Hon'bre the chief Justice of the t.iigrr court of
"l*0;icature for tlajas,ian, r-rereby makes the forowing rur-.s frirthgr[ fo-,,,
'ri-rrencj the Rajasthan hligh Courr Staff service Rules, zooz,namely:_

-t-. Short Title and Com enceln

(i) Tt.rc'se llules sha'll be called the Rajasthan High Corrrt staff service(Arnerrdment) Rules, 2019.

(ii) -i-hey 
shalr conre into force with immediate effect.

'i. 
^r'neuld*en't in tture 5 i rn existing proviso to crause (c) of Sub Rure(t) of Rule 5 expressicln.,preliminary exarninalion,, Shall besubstituted hy ,,screening 

test,,

3 l+niendn"rent in [ule 6i After existing Clause (c
ltule 6, following proviso shail be added namery;

"Frovlded that while seiecting
direct recruitmerlt, so aLlvertisec 

,

occurrence r:f additional vacant.
atlvertised vacancies, also select
adcl itiona I requ iren.rent.,,

the candidates for- the FQS!,in
the appointing authority *;;:r;
ies, not exceedin;l 50% of tlr*
stritable persons to meet ,uiii

) of sub RUle (1) of

'lh. ii.i efl in !,

(ir)

(iii)

(iv)

(i) ln existing Rule B, the word ,, preceding,,
si"iall be substituted by the words next following,, and the word"subrnission" shall be substituted by the word "receipt,,

lir sub Rure (1) uf Rure g, the words ,,or More Backv,rar* crasses,,sha, be inserted after the words "other Bac*ward o;r;;;{:'".='
rire existing sukr rule (2) of Rule g shall be deleted. , ,

Atter sub Flure (6) of Rure B, sub Rure s 7, B,g, 10 & 11 .hail b*r:dded, namely:-

8(7): the upper age rimit me.tioned above shail not apprv i. thecase of ex-prisorel who had served under Governmerrt o^ asubstantive kiasis on any post hefclre his conviction and was eligibleior- appointnrent under tlre rules.

E(B): the upper age rii :it mentio,e. above shail be reraxed by aperiod equar to the terr of imprisorrrnent served in the case of ex_I

P



prisoneL who was not overage before his convictiol.;r ;,ri_ri.,r r,.
eligible for appointment uncJer the rules.

B(9): the persons appointed temporarily to a post in : t-r..
shall be deemed to be within the age rimit, rraci rhev heerr r,,.,),i,.,
the age limit when they were initiaily appointed even tpror,-ri ir,,
have crossed the age Jirnit and shail be ailowed up to trnrs (-i, .

8(10): the upper age limit mentioned alrove shall br.: FClaxrlc] i,., l

period equal to the service rendered in the ,!.c.c. in thr: {. i.i,. .,
cadet instructors and if the resuitant age croes not e xr:e,rrr ,:prescribed maximum age rimit by more than three yearsi, rrrr,.r, .r. r:

be deemed to be within the prescribecr age trmit.- 

e 
' 
s' r! 'u'

8(11): the Released Emergency commissionecr cffic,ers ,rrrr ,.),. r

service Commissioned orria"r, after rer"aseat from [hL.,\]-rr,r,. r,,,., i

be deemed to be within the age rimit, even thr:r.rgh 1{1qr,, r:;.r,':rossed the age Jimit, when they appear before the ccr,-^,,,,-, ..
had they been erigibre as such at the time of their i*ir-rirrr.r
Commission in the Army

(v) The existing sub Rure (5) of Rure B sha, he substituted, r-ri,rr-,r.i,,:
'8(5): The age reraxation for persons with crisahirities r,,irr ,,.,
admissibte as appricabre in the rr;;;;;rurn*un, fiorr i;,-,.
time.

(vi) ln existing sub rure 4 of Rure B, forthe existing expres.siot- ,,r]-.i.r , ..
expression ,.50 shall be substituted,

5.@Theexistingexplanation(2)anc{(:i)llrl'.,,.
9, shall be deleted.

6 dm Ru (i) ln the existing Rule gA, fir;r.r1.. ,.,i.r,

"No Carrdidate shall be,,
shall be added before word

(ii) After words "DlsQUALlFICATION OF App0INl-1,r4[:N!T" ]:i,lr
(1), (2) & (3) shail be added namely:_

(1) No male or femare candidate, who has rnone rhirr
'tuife/husband living, shail be erigibre for appoirrtnner.rt ir:
service.

(2) No female candidate, who is married to a pers(,fi rr:.rr.i,..
already a wife living, shall be eligibie for appoint,r"nr. 

"

(3) No married candidate shall be eligible for app,__,_.
the service if he/she had at the time of rris/ner rnarriaqr :-,
any dowry.

ftJ+^---.

tn 9A



'i

hxoter - For the purpose of this rure dowry has the sarner,eariing as in the Dowry prohibition Act, 1961 (central Act 28 of1961)

i"il'ner"rdrngnt in.,Rure r.1 :: Existing Rure 1J., shail ire substituterr
nanrely;

1,I,; EIvI PLOYM ET{T OF IRREG OR PE MI fl,15.*'

A candidate who is or has been decrared by the Recrui,tiire
Aurlrority or the Appointing Authori.ty, as the case may be, il;;;-Irnpersonation or of subrnitting fabricated or
tiocuments or ofimaking starements which ,r" ,n.ollffTfl Jfliof suppressing materiar information or using or attempting to user-r'rfair. mearis i. the examina.[ion or interview o; 

"a"r*r*,r"resonting to any other irregular or improper means for 
"oir,r,'r*adnnlssion to the examination or appearance at any interview srrail,r* addition to re,dering himserf riabre to criminar prosecution, beciebarred either Dermanently or for a specified period,_

P

(a) by the Recruiting Authority or the Appointing Authority, asthc= case may be, from admission to any examination or appearingaI any interview herd by the Recruiting Authority for serection of

(J

(b) by the , Government from
Government.

nd nti ul 12

employment under the

The existing Rule 12 shall be substituted,
rran'lely:-

l

12: Nationarity.- A candidate for appointment to the service mustbe:

(a) a citizen of lndia, or
(h) a citizen of Nepal, or
(c) a subject of Bhuran:
lrrovided that a candidate beronging to categories (b) & (c) shail bea pers.n in whose favour a certificate of erigibirity has been givenby tlre Government of lndia.

9. An"reiid e in le
e deleted.

:- (i) The existing sub rule (2A) of Rule 14shall b

(ii) Existing sub Rure (5) of Rure J.4, sha, be substituted ,ramety;

"14(5) Reservation of vacancies for persons with benchmarkE$frsubirities.- Reservation of vacancies for persons with benchmarr<disabirities in the recruitment to tr.re service sha, be in accordancewith the Rures of the Government issued from time to time in thisbetralf.,, 
aA-: 

-



i.

( iii) ln existing sub rure 7 of Rure 1,4, for the existing expr{-:,ri:ii,, . r,,r',the expression ,,Syo,, 
shall be substituted. 

--"'*""'*

\fter the existing sub rule 7 of Rul
added, namely:_

(iv)
ei L4, following sr_rh rule it <l_r,.il ,::

"14(8) Reservation for Economically aker Sectrslns-

ln terms of Rajasthan varioars service (Arnr-.ndnr:1n1.) ,: r. :201,9, the reservation of vacancies ,", ;:;;r*;;,,,,sections sha, be 1"o% in direct iecrui*ne;;;;;;;,:;" ", 
. '' " ,existing reservation. rn the event or non urr,iro,,,r, of criqir.r.\ . . lsuitable candidate amongst Economicrlly ;;;; ;;;;-;,,particular yea['the vacancies so re$erverJ r* irr** srr;r* ].rl iir,,, i

accordance with the normal procediure.

ftglgnation: For the pr.pbr" of this rule ,[4;r..rtrrir,,-,i.-r r."
weaker sections' shalr be the persqhs who ur" r,oruride re.cirr.i,i :iRajasthan and not covered uniler ,;" ;;;;;;; ":;,.; ,..reservations for the Scheduled ^
Backward crasses, the vNore r,.tff:? ffr::i:il]::J:l''.. '

has gross annuar income berow ,.rouu, ;;;";*;,.'n,-",0; ,. ,

purpose will incrude the persons who scer<s benefit r; ,; ;ir: , .

his/her parents and sibtings betow il-;;;;;-ro,,r':
his/her spouse and chirdren berow ,.," ,su li i* ,"unr.lr* .. ,-.shall include income from a, uourbu", ..".--r-,.r, a5,ni1, .i: r,. , :business, profession etc. and it wi, b" in.or" t* ru"'i,......,,-,.,r ,. 

rprior to the year of application. Also persons *n"r.'i.-,,, -,.
possesses any of the following assets shall be exclurlecl fr_rrr.r r:r,::,:.identified as, 'Economicalry weaker sections,, iirespecl:iol*, ,,1 , .

family income:-

ii) 5 acres of Agriculture Land

(ii) Residential flar of 1000 sq.

(iii) Residential plot of 100 s
rnunicipalities; or

d above;

yards ancl atrorre p-l 6r-,'.r r: -

.L(iv) Residential plot of 200 sq. yards and above i* iirr..r;r:. ci,:,,
than the notified municipalities.,,

10. tnsertion neu, Ru les :- After existing Rule L4, nernr Rule:i .t,r ,,

Ily:-148 shall be added name

.' 1'4A: Preparation of Reserve List -rln case of Direct Frecn,irr,-,,.,.,r
the Post, Appointing Authority at the time of preparin,rl ,..i,.,
tvise select list of candidates, ma{ arso prepare a c,irt.fl(}r-,,,, ,,. i

reserve list of suitabre candidates to the extent of 50% i-l i,
advertised vacancies.

a

q

nd above

+
r,

i



}.et$ Canvasslng - No recommendation for direct recruitment either
vurrltten or oral other tlran that requirecl under these rules shall be

taken into consideration. Any attempt on the part of a candidate to
enlist support directly or indirectly for his/her candidature by any
rneans may disqqalify him/her for recruitment.

Aw\--
(sATtSH KUMAR SHARMA)

REGISTRAR GtiNERAL

i\c Gen.lxvl(d)/10 IZArc BL83
,

Date : 18.01:1!

Cc,py i'orwarded to ttre :

(r-) Principal Secretary to Government, Law Department-cum-Legal
Renrembrancef Rajasthan, Jaipur with the request 'to kindly
obtain the per',mission from the Bhasha Vibhag for publication pf
thls l\otification in English as a special case as the concerrred
Rules viz. thel.Rajasthan F"iigh court staff service Rules, 2002 are
In English lang,uage anci convey the same to the superintendent
Government Central Press, Jai6iur,under intimatiorr to this office.

(2) -i he Superintendent, Government Central Press Rajasthan Jaipirr
for publicatiorr in the next issue of the Rajasthan Rajpatra.

Exenrption for publication of the Notification irr Hindi is being
obtaineJ fronr the Bhasha Vibhag through the Law secretary. A
copy of such Gazette may kinclly be sent to this office
imr'nediately.

(3) Registrar(Vigil

..laipur.

Registrar(Adm,n.), Rajasthan High court, Jodhpurflaipur Benr;h
Jaipur.

Director, Rajasthan State Judicial Academy, Jodhpur.
l

Registrar-cumrPrincipal secretary to Hon'ble the Chief Justice,
I

llajastha n Higt',r Court.

All Registrars, Raiasthan High court, Jodhpur/aipur Bench Jaipur.
Registrar(Rules), Rajasthan High Court, Jodhpur

Chief Accounts Officer; Rajasthan N-{igh Court, jodhpur.

AII Dep,11y Registrars, Rajasthan High court, Jotihpur/ Jaipur
Bench Jaipur.

It[[ Assistant Registrar/ court officer/ sr.Librarian, Raiast,han l-ligh
1

Court, Jodhpur/Jaipur Bench Jaipur.

-!q

nce), Rajasthan High Court Jodhpur/JaipurBench

(+)

(5)

(b)

\/,
(8)

(e)

(10

(11)
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(12) Senior Librarian, R

with the direction
Service Rules, ?_OAz

of the Rajasthan Hig
PS. to All the Hon,ble Mr" Justice
Jaipur Bench, Jaipur,

ajasthan Hig,h Court Joclhpun/lJenr{.1 t...,i,,r,i,to update the Rajasthan Higf, (Jtry51 1,r,.,,

,1nd 
unload the saine on the o.fificial i,r,ri.r...i...

h Court.
(13)

(t+1 ,All Assistant Acco
Rajasthan High Co

for informat

unt Office r/ Ali,t

urt, Jodhpur/J1i

ron and necessa

Rajasthan High Corrr.t, .){r.1irirr .r 
.

Administrative Off icen Jr rrti,.i,.r,
pur Bench, Jaipun.

ry action.

R*ffimlfl;.,.,.

?"k" be uf\o"i-
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